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AMCA/ORDER

Per Bench :

ITA Nos.311 & 312/CTK/2025 have been filed by the assessee
against separate orders in the quantum appeals passed by the Id. CIT(A),
Bhubaneswar-2, both dated 21.03.2025 for assessment years 2017-2018
& 2019-2020. ITA N0s.323&324/CTK/2025 have been filed by the assessee
against the separate orders passed by the Id. CIT(A), Bhubaneswar-2, both
dated 27.03.2025 for the assessment years 2017-2018 & 2019-2020,
thereby levying penalty u/s.271AAC(1) of the Act.

2. First we shall decide the appeals of the assessee in ITA
N0s.311&312/CTK/2025 filed for A.Y.2017-2018 & 2019-2020 against the
guantum additions made by the Id. Assessing Officer and confirmed by the

Id. CIT(A).
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3. It was the submission of the |d.AR that while confirming the addition
as made by the Id. Assessing Officer in the assessment order u/s.69C of
the Act, the Id. CIT(A) has not provided the sufficient opportunity of being
heard to the assessee. it was also the submission that the assessee was
having all the relevant documents to prove its case and for this the
assessee in its written submission had sought time to produce the same,
however, Id. CIT(A) without considering the same dismissed the appeal of
the assessee. It was the prayer of the Id. AR that the assessee may be
provided one more opportunity so that the assessee could be able to
provide all the documentary evidence to substantiate its case before the
Id.AO.
4. In reply, Id. Sr. DR vehemently supported the orders of the Id.
Assessing Officer and Id. CIT(A).
5. We have considered the rival submissions. A perusal of the
assessment order as well as the appellate order clearly shows that the
assessee has shown its inability to produce the relevant documents as
asked for before either of the authorities below. It is also noticed that the
assessee is trying to make its submission that some trainee accountants
running their software. This is nothing but an afterthought. But so as to grant
adequate opportunity to represent its case and produce the relevant
documentary evidence before the Assessing Officer, the issues in both the
appeals are restored to the file of |d. Assessing Officer for readjudication
afresh. The assessee is also directed to cooperate with the Assessing

Officer in the readjudication proceedings positively. Thus, the appeals of
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the assessee in ITA No0s.311&312/CTK/2025 are partly allowed for
statistical purposes.

6. In regard to penalty appeals of the assessee filed in ITA
No0s.323&324/CTK/2025, since we have already restored the issues in the
guantum appeals to the file of the Id. Assessing Officer for fresh
adjudication, therefore, the consequential penalty levied u/s.271AAC(1) of
the Act in both the appeals are hereby cancelled with liberty to the Id.
Assessing Officer to initiate fresh penalty proceedings after readjudication
of the quantum proceedings afresh. Thus, the appeals of the assessee in
ITA N0s.323&324/CTK/2025 are allowed.

7. In the result, ITA N0s.311&312/CTK/2025 are partly allowed for
statistical purposes and ITA N0s.323&324/CTK/2025 are allowed.

Order dictated and pronounced in the open court on 22/07/2025.
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